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CENTRAL ADMINISTRATIVE TRIBUNAL,
JABALPUR BENCH,
JABALPUR

Original Apélicaﬁon,No. 1026 of 2005

Jabalpur, this the 14™ day of September, 2006
|

Hon’ble Dr. G.C. Srivastava, Vice Chairman
Hon'ble Mr. A.K. Gaur, Judicial Member
|

Bhismadhar & Ors. }l - Applicants
| (By Advocate — Shri P.S. Das)

Versus

o ,
Union of India & Ors. e Respondents

(By Advocate — Shri P. Shankaran)

ORDE R(Oral)

By Dr. C.C. Srivastava, Vice Chairman —

Heard the leamed ‘ counsel for the applicants and Shn P.

Shankran, learned counsel, appearing for the respondents.
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2. The respondents have filed an affidavit which states as follows:

“l. Tt is most humbly submitted that the relief sought by the
petitioners in OA No. 1026/2005 is being sanctioned by the
competent authorifties and has accorded approval for
regularization of the petitioners. The grievances of the
petitioners have b?en redressed and action is in hand to
regularize the services of the petitioners after following the

procedural formalities.”

3. The learned counsel for the applicants has also admitted that the
applicants have aheadyj been appointed and their cases for

regulanization are being finalized.

4. In view of this, ' the Original Application has rendered

miructuous and is dismissed as infructuous. The applicants are
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however, given liberty

()
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to approach this Tribunal agamn if the

undertaking as given in the affidavit is not complied with.

5.

to the concerned parties |while

order.

Judicial Member

The Registry is directed to supply the copy of memo of parties

issuing the certified copies of this

(Dr. G.C. ¢ Srivastava)
Vice Chairman
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